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(b) whether the illl tructions conta­
ined in his Ministry's Office Memoranda 
No. F. 6 '26J-EIV /59 dated the 5th Septe­
mber, 1960, are still applicable 7 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHR1 
MORARJI DESAI): (a) Yes sir, The 
orderl arc contained in the Ministry of 
Finance (Department of Expenditure) Office 
Memorandum No. F. 9 (4}-EIV (B)/68 
dated tbe 27th May, 1968 and are effective 
from 1st June, 196~. A Copy of the said 
orders is laid on the Table of the House. 
[Placed in Library See. No. LT -2593/68 I 

(b) The instructions contained in 
the Ministry of Finance (Department of 
Expenditure) Office Memorandum No. F. 
6 (26)-EIV /59 dated the 5.9. 1960 in so far 
BI they relate to Mer;nbers of Parliament, 
are DO 10DIer applicable. 

Sl .... In Kitchens Of Go.ernmcDt Quarters 
In Delbl 

3718. SHRI BALGO'vIND VERMA: 
Will the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to state: 

(a) lhe number of applications received 
by different C. P. W. D. Enquiry Offices 
iD Delhi for fix.lnll slabs in the kitchens of 
Government Quarters for standinll Chulla­
bas; 

(b) the steps belal taken to fix the 
slabS; 

(C) whether it i. a fact that Ro. 10 per 
slab Is beiDI collected from the Government 
employees occupyinl the quarters for filtinl 
the Ilabl; 

(d) whether it is also a faft that second 
fan has been provided in the quarters 
without havinl any ohai-ps; and 

(e) if ao, the reuODS for charainl the 
the price for the slabs from the same 
Government ernploy_ 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRIIQBAL SINGH): 

(a) About 13110 such applications bave 
beeu received in different C. P. W. D, 
enquiry offices. 

(b) The matter is under eumination. 

(e) No. 

'(d) Yes. 

(e) Does not arise. 

Flaance MlDleter AI Karta of HIDdu 
Undl.ided Family 

3719, SHRI MADHULlMAYE. Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Minister is himself a 
Karta of Hindu undivided family; 

(b) if so, the members of his family; 

(C) whether he has formally and lep.lJy 
become separa ted from hi. son; and 

(d) whelher as Karta of Hinda Undi­
vided Family, he is a beneficiary of the 
businesses of his sonjd,ugher·in-Iaw/grand­
sons 7 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHRI K. C. 
PANT):(a) to (d). The Deputy Prime Minis­
ter was joint in status with his three bro­
then till about 25 years alo when they 
separated. The separation was effected -not 
by deed but by word of mouth as is per­
mis..ible under law. 

1. The Deputy Prime Minister's family 
at present consists of the Deputy Prime 
Minister, has wife, son and the son's wife 
and children. The family has no property 
of its own afler the Deputy Prime Minister 
sifted away his ancestral house to charity 
about 20 years..,. On the makinl of the 
aift the Deputy Prime Minilser orally in­
formed the members of his family that 
they should Dot look to bim for any pro­
perty and that whatever property he would 
leaft on hla and bl. wife's death would 110 
to charity. 

3_ No deed 0( partition has tIeeft effected 
~ \be Deputy Prime Minilter UId !be 




